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NAME OF THE COMPANY: R %M'g Q L-!J
SECTION OF THE COMPANIES ACT: U/S '/ ,# 1B code Elf 2016 -

Sl. NO. Name Designation Representation Signature

i . ‘zjw A=ty - Pkl e, et

2 U Rumor  Pes - @m‘@

- r. ILI

Y ﬂr%&ﬂmﬁw? iARe/ matter a-.;:; 2. {IB)[12/ ALD [ 209711 A AC—

Parties are represented by their respective counsel.
[t 1s brought to our notice by the counsel for the
Corporate Debtor Company that during the process of
argument, the Financial Creditor further filed its
counter to the objection of Corporate Debtor on
maintainability of the present petition. The Corporate
Debtor counsel further contends that such reply cannot
be entertained at this stage nor can be taken in record
as stage of filing i1s already over on the part of Financial
Creditor and argument on its behalf are already head
and only the Corporate Debtor’'s argument are
continuing. Be 1t so as 1t may be the Corporate Debtor is
at liberty to file formal objection to such filing of counter
reply within a week. An advance copy thereof be served
to the counsel for Opposite party, the issue would be
determined thereafter. Hearing the parties.

The matter be listed on 10t July, 2017.
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